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GOVERNMENT BILL
The Bureau of Indian Standards Bill, 2015 - Contd™

MR. DEPUTY CHAIRMAN: Hon. Members, we had already taken up the Bureau
of Indian Standards Bill. The hon. Mimister had moved the motion for consideration.
Now, those who want to speak may speak. Shri E M. Sudarsana Natchiappan; not there.
Shri Tarun Vijay.
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IE M @, "Mr. Vijay, | know you are from RSS. You have spoken what was expected
of you that India will be great. India's progress is unstoppable. But is it not true that
there 1s a Made in China today in every home in India whether it 1s furnmiture or
cosmetics or mikes or bulbs or packing material or consumable items? You have a
Made in China in every home today. So, where are you heading?" 1 paused {or a second
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X-ray O SYPIT B, 19 UHR & Wi 3nfe 21 ardt W 7 fiod ad €1 =g ot feran 2
o I 391 T 1 T_T IR T SIS SR 3R 7T B 3T HY B A1s9 o, S BIS &
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fory oedt © fo SUd! Folga SR o 3t @ 39 A & 7RG 7 81 & IR0
AR AedT b GieHl | BIS @1 ulafite ax # Gand gidt o), wife 1w 7
TEI 21 98 WA B T USS TR & Wy 7 A T2 off, Fifd A 7 I Fr i
TET gal 2171 3P ART B R Ds IGD I TISS BT T Ta 1 Bl 27 T1 BIS
@l I (oG BrRiag) s o AR T8 o oy g < T 8, 2T e wiern
FR T T, AT $El o AFF & JHR AUH] 9T ST BT 81 S dAgad o
foram, dfohet AR Swd AFHR a8 UId 8] ddl 2, di BIS @ ug aAfder A€l {d ag
S fa6g R ®F 9d) 319 39 BT & gRT IuD] I8 A@mR fd s ok

SSIAD PRaTs 0l | 3R firer o)

S g9t U iR 910 81 €T §1 3R g WRON S &, 98 Uh Mok d, df oyber
security,WHﬂ‘ll?]ﬁT&T,qﬁeﬂ? waﬁ%waeﬂ?wwwmﬁqémﬁmﬂﬁ
& fory 218 arfrart g1 oy f6 S8 BIS & qIeIT 3 I[OIRAT TS SURTHTEIS R G, Sif
cyber security T AT %, g I P Liktall P 1%4";’ dgd H—E!c_an{;Uf 2 3T strategically
sensitive AT 21 ST g @11 2, ST $9h STF@R 2, I ST 2 o6 I o7 91 2, a1
T 2, TRIAT 2, I 21 Aol 9Rd S cyber security T &2 BT TR0 1 28 AT ST
& for arm et 7 W s fawg g B, 7 9% fIve e Wges g & w9 7 W8
T 21 IR BT O data B, S9! of fa5 e 7 wifder 21 w1 21 voiedior 2121 9 data
collect ®% ¥g1 %, d IRT DT AR data 2HRET AT 30 11 collect BY 5T ol 81 3R]
gifdr g1 8! 81 59 f9el H ¥ urasn= fman 21 & 9% National Securityﬁﬂ@@qﬁsﬂi
National Security 3 S foIa= Swue €, ST Wl BIS & TRIET 31% 96 AMS & WY
%mmﬁTW%lﬁwﬁcyber securityﬂv"[GﬁHTﬂFﬂ%\’, gg Yl BIS &
FFale 2 S, it fob e 9gd 9t Suat€ R i BIS & U 21sid 21 Jiedh H
3, Forient Sae1 SuaT 7121 81 ve1 2, fome siar anfey, SI¥ gl & A 8, RadTdl
& WD 2| 3T I AP o AR AT FAEmer a6, 3¥Tel TG, T a8f S
1 3R arfere feraaiar gl i BIS, ST Swadr 3R U &1 99 2, I9d R
318 eI 991 2, S SN I8 3RUdrd 991 © 3R 9 SR ¥ ARG & Bl i
ares T f3rem fAentl, sraeTal A erest ffhoar @Ezen gRft STgweer 7gi5a, # 3w
AT 3 AT TR (o 18 Arf-aml g ST =nfey & 91 frener aiiR aruara €, 9
H1BIS A o 91 §U B 31 ST already RITMUG 2, IT01 1 39S aTld AR S| 3N
68 Tt & 971G MR & 3a7 IATGT BIS & S=aild 21 W &, df ST Aeariayor o
WA )yl 2l sy wfdwr & e arasys 2

IR, S U AT TE ISTAT AT fp A1 S ST BIC GHMAGR 8, S Bl IAGDH
2, 9 IR ThRIHS % TSA? 21, 9, SO a1 STh] AR HAT 811! SIH BIc-9s Pl



Government [8 March, 2016] Bills 375

FATe I8 B MY S g wreRi 7 41 AR Wi drg@ei 7 Aied 314 8, dfth @g
PEURT Y AT {ES! U T BTl GHFGR BRI &l T8 I8 Wrel yared a7 T8 &, A=A
ST 91 38T 8, Ha i) 941 81 &, Q-7 91 81 © A1 9% 49 &1 8, 9% Y U1
GaTIER BT 2, Forad afer 39 wrew & ¢ foeawlaar g 21 i wed & 6 aaist
T 2, T SRSl 1 S99 o= ©f Baie! @] I8 B 87 Th Bl AT SF 91 G4
T SHhT WRIT 11 BiAT 21 TBT [Seed § Sia-Ha¥ & U U Jiiel 0TS 8, Sff J9Tell
ST 99T 21 SUd I d15 ¥l Tedl 21 T8 a5 = o991 WBdl 27 98 Tdh el
gapTaR BRI, BiEt 4ol 9 38+ @ fhan s, difes 38 shadr o wa ga-r afean
911 [ pele Wiy b a9 & 4 garFaR] & Al g1 ST 8] [, fraer Siaz-
AR & T T Bic SN ard & T8 A saferv @2 fasaaeer &1 gard g1 2
AT 21 BIS @) farsaeflordr & iy u¥ gt gl U I 99 9@ 8, L. (W Bl
). T IUE BIRON ST M9 TN 31fere gl gt awepieeT st gt afiw
SR "Make in India’ 3R ‘Made in India’ 2T Ta =TT S

SURTHTERIET ARIG?, AT ST g1 R Pl A1 ol = faws' &1 U orafar 8,
G WA 1 U STeddl 81 F Tep DUt T f9ma S 21 R 9% 7 S Indian
MNG 9917 3T 3, ot 2R 20 3miRant | a5i-a<) drafaar w1 arfdrugor fean &1 swar
g g AR U % T, R A ORI B 21 BIS' B 8 BT g A
RS o) HITST i 1T 9g I aTel1 8111 2Fha¥ gargraa! = ) &gl 2 & gd g ot
q1d WIS &, 3R AT Make in India’ ®1 #SIqd 941G, ol 389 g W § wRd & ufd
AMER 3R T 7 WIg ST BN SIFa SATeEIg | & &1 Yfam g @< # st arft &1
[ENEESIE

T 9 0 3 -9 - -,
Made in Germany, Made in Japan, Made in Britain. ¥[e ST
WferT 3t 21 a1 & T & arferms T2
T TEel 78 9 o i & arad|
fo=g ST 3¢ dl ftbe | w8t & arsd 1|

ff AR AT (AT : Y 98 Make in India” T STgIR 91T AN Tas fager
I AT TR AR 27

sft Tou1 faera: e YaTEReT| T8l A R B P B 8, 8] IRy o
EELESIGIE

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Very good. Thank you.
Dr. Natchiappan.
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6.00 p.n.

DR. EM. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, I support this Bill.
It is very important for a globalised economy. We were, in fact, the founders of the
International Standards Organisation. 1SO was founded in 1946 in London. Immediately
afterwards, India became one of the parties in that organization. In January, 1947, we
started this organization here. In June, 1947, this organization started working. This was
mnitially made, through a Cabinet resolution, a part of the Indian system of standards for
industrial and other products which were being manufactured in India. Therefore, we
have every right to claim that we had our own Indian system of standards. We passed this
legislation in 1952. It was then followed in 1987, when a uniform legislation was required
throughout the world as per the requirements of the World Trade Organization. The ISO
covers standards pertaining to many aspects all over the world. They claim that 19000

standards had been created in various fields.

Sir, 162 countries are members of this organization. The fields in which they
issue certifications are many. For example, I30-14000 is in the field of environmental
management, ISO-9000 is in the field of quality management, and so on. Now, the Indian
law 1s being repealed, in a way, with the Bureau of Indian Standards Bill, 2015. It is a
welcome step. But, as often, we have a few ambiguities here. In the Definitions, as per
Clause 2(1) "article" means "any substance, artificial or natural, or partly artificial or
partly natural, whether raw or partly or wholly processed or manufactured or handmade
within India or imported into India". This is a very important part because the same
systems that we are following in the case of goods manufactured or produced in India are

also being applied to imported materials.

Now, Make in India’ 1s one of the programmes that the Government of India has
taken up. Many people want to have their manufacturing done here in this country. And
we have got a legislation by which we are going to regulate them. The Indian Standards
Institution, which 1s defined under the present Bill, means the Indian Standards Institution
registered under the Societies Registration Act, 1860. The question is whether we are
going to re-register the existing Bureau of Indian Standards, which is already created
by the Bureau of Indian Standards Act, 1986 or we are going to comply with the same
registered institution. That is the ambiguity in this Bill. T hope the hon. Minister will take

note of it and clarify the issues.

Similarly, the Indian Standards have now been widened in many aspects. Section 10
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provides for a certain level of Indian standards. Here, the overall institutional mechanism,
which has now been created as a three-fold system. One is, it is regularly certifying many
of the manufactured goods or the standards which are made according to the Indian
Standards. Many of the food materials and other things are also included by expanding
through the executive orders. When these are all made, we are allowing this institution
to continue the effort which they were doing it from 1947 onwards to have a Standard

Certificate, an ISI certificate being issued.

Another aspect 1s that we are giving is a Regulatory Authority. We are making this
nstitution a regulatory authority which is given in the definition Clause 33 "regulations”
means regulations made by the Bureau under this Act. That is also giving a wide power

to this institution.

And, thirdly, very important one is, it is giving accreditation to the other institutions
also which is defined in Chapter III, Section 10 (1) (¢), "Recognise or accredit any
nstitution in India or outside which 1s engaged in standardization." This is a wide power.
We are giving it multiplicity and standardization institutes are going to come up. Also, we
are giving them the power to give licence also. How are we going to regulate it? Are we
having the infrastructure developed to that level? It 1s a modern system where you want to
sit before a desktop even now. There 1s no time for sitting before the desktop but by using
the 1-pad or using the i-phone or the smartphones we want to have the communication
with various organizations, especially, this type of regulating authorities and also
licensing authorities. In such a case, how are we going to make 1t? Another classification
which is given in Clause 9(1) (i) is, "Obtain membership in regional, international and
foreign bodies having objects similar to that of the Bureau and participate in international
standards setting process.” That means we want to be a member of the allied group
where India can stand itself and say that Indian standards are accepted throughout the
world because we are following the international norms which were fixed by various
membership in various organizations. And, also, we are telling that how reciprocally we
are going to accept other standards which is mentioned in Clause 9 (1) (b), "Recognise,
on reciprocal basis or otherwise, with the prior approval of the Central Government, the
mark of any international body or institution, on such terms and conditions as may be
mutually agreed upon by the Bureau in relation to any goods, article, process, system or
service at par with the Standard Mark for such goods, article, process, system or service."
This is the widest aspect on which the International Organization for Standardization is

working to claim that they are having 19000 standards throughout the world. Similarly,
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we are saying that we are also going to be like that. Our standard has to catch up with
that of other countries. We are going to reciprocally accept other standards. Are we going
to come up with any conventional way of participation and making ourselves acceptable
to the international standards? Are we going to have the bilateral treaties? Are we going
to have other conventional resolutions? On that basis, we are going to bind ourselves
that this 1s the standard of Indian way of production and manufacturing which is a newly
defined area of operation as clearly given, 'any goods, articles, process, system or service
at par with the Standards Mark for such goods and articles, process, system or service',
because we are actually having a poor level of infrastructure and we have to note down.
Many of the countries are now coming forward with Indian manufacturing system. They
are investing huge amount of money and when I quote some companies which are waiting
on the queue to get the standardization certificate. For example, if you take the industrial
officials noted that several globally launched product of brands such as Lenova, Acer,
Hewlett Packard and Samsung are unlikely to hit the Indian market soon due to a delay in

procuring the Bureau of Indian Standards' certifications.

What is the number? More than 8,000 different types of certifications are needed
for different materials. We are not equipped to that level. That means we are going to
apply this enactment by recognizing certain private standard institutions. Are we having
a regularized mechanism by which we are going to recognize them? Are we going to
have the same Government control by which the Governing Body would be under the
Chairmanship of the concerned Minister or the Minister of State as Vice-Chairman of
that particular organization, the Bureau of Indian Standards? These are the things which
have to be clearly marked. When vou want to open up to international standards, then
they will be questioning us for each and every activity. For example, Lenovo is one of
the companies floated by Chinese. The Chinese products are dumped here like anything.
When we applied the anti-dumping law, the Americans took the matter of solar products
to the WTO Dispute Settlement Panel, and we have to appeal against that order. Therefore,
we have to first make proper standards. The infrastructure has to be developed within our
own organization. But we cannot invest so much of money for that. On all the electronic
goods which I have quoted, they are going to add five per cent more. That means the
manufacturing cost i1s going to increase by ¥ 1,000 crores. That means India is not a
good market for them. They will just bring it through another doorway. We are having
the ASEAN Agreement, we are having a free trade agreement with Thailand. Therefore,



Govermment [8 March, 2016] Bills 379

they will bring in through that route, and our manufacturing sector will suffer. It will not
come up. Therefore, we have to be very careful. From 1946 onwards, we are having the
standards and we have developed in that way. The Bureau of Indian Standards is one of
the primary institutions of the Government of India. At the same time, the system is very,
very poor. The bureaucratic mannerism of disposing of the files, giving certifications,
recognizing the trade marks, has slowed down everything. We can claim that we have
already done so much by having so many legislations. But, at the same time, in practical
terms, we may not be competitive with other countries. We may not be in a position to
stop the inflow of below standard Chinese products and materials flooding the Indian
market. For example, I can say that through e-commerce, Alibaba Company is now
coming up with business of maore than 50 billion dollars within a very short period. They
have pumped in a lot of Chinese products and materials into the Indian market, and the
Indian market could not compete with that because the cost of Chinese products is very,
very low. Therefore, there is a lot of competition. When we are fixing up the standards,
we should be very careful to see that the standards are followed properly. Whichever may
be the country, whatever materials may be coming by way of import or through free trade
agreement or through other routes, the proper standards should be followed. Otherwise,
our ambition of "Make in India' may remain a dream. It may not happen. We have realized
in the past two-and-a-half-years how our manufacturing units have been closed and at the
same time the materials which could not be sold in other countries, were brought to India
through the import route or through other ways. That market is occupying the field. Many
of the people in our country are having the purchasing power, but they are not utilizing
that money for manufacturing purpose. The middle class is endowed with so much of
money that they are ready to purchase any material, but that material is not manufactured
in India, it 1s manufactured in other countries. If we impose the standards strictly as per
this legislation, then only we will be competitive and our country will come up to that

level. Thank you.

Suaurae (¢f .. R ARy sit e et e s fee ¥, e amg
9 firFTe I 1 Sici 21 Al 3y 39T ST H aideT 9T, 19T dad o

oft TR 3ET (SR wSI): Wy, 2y Riadl S¥ wr ey o1 3, gH Ial Y did
4, B Bl fodnd el 2l

Syaureae (off it Rig se=iRy: & var gafery @g wr €, ®iifs ol ww 99
TR
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[+t 2T 3raTe |
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T HAffc @] & T MY Tl 7 Fel 3T Wes g9 TS 3R SR BT 3
AT TS| 3T T8 HIGETT <1 2 20 36 9 9o & w9 7 919 o1 S 799 3fi
IEDT AN DI G, SHBT Taer H g @ fezn, dfeT 99 w iR 9w he
TR ST, S99 U 3R B T0® TS STy, 997 |21 4 T Sime @f) o1 a7 fawarsy
b Silar v, ag W 2y ST yS I oid a1 [avarg @) 921 Sidd, 99 9@ 20y
AT gTedHID gy, orRg el <1y, o dice ds wfey, dihT aiéfeder bl =€l
T S| giefhederT d9 Wt /91 S0, Sid 319 Si9dT ol [aganeg Stidar skt 2t
o fasr oft 5 e, dgd & @R U 8, e dis agd [Qadn 81 200 g4R dwe §
Tl ST, 981 W TM GHFSR ¢ 3T Aig+! Tl g SISy, g8] a8 I @ 31 8
ik ed € 6 I A8t U wal Aol & @I, 957 oreg! o], Sfe S9w PR
e fthdrerT 781 ¥1 S5 2y w8t | |l 78] e v, dfde 99w Aide dey
2, S ST @1 U fegare ¥ foh 3R 9 Ast 9 o o, Jf wEe gl e s
ferzare Sfian €t v a1 =t 21 afe, faa a7 o g1 v 8, dfe =g fe s 1w
Ay 3 forame ST 3T 3y ST @7 fawaT ST 99 emed 3 Siar a1 favars
Siid v |t oG g9 THe 3 giear @ik T e g7 sfear @ oA fear 2, av ugh
W | AR BT I AR, §7 201 o a1l § 59 e a1 awef[ aarg)

DR. R. LAKSHMANAN (Tamil Nadu): Mr. Vice-Chairman, Sir, [ rise to support
this Bill. First of all, T extend my gratitude to my Party Leader Puratchi Thalaivi Amma
for permitting me to take part in the discussion on this important Bill. Sir, the Bureau
of Indian Standards Bill, 2015 is brought in order to replace the existing Bureau of
Indian Standards Act, 1986. Evervone needs standard products for the amount they pay.
What 1s the standard for each product? Who will prescribe this standard? The answer
to this question is, Bureau of Indian Standards (BIS). So far, 19,300 standards have
been formulated for about 9,500 products and services by BIS. Sir, each and every day
market 1s flooded with new products. So, there 1s an urgent need to step up the process of

formulation of standards for the products and services.

This Bill also seeks to establish Bureau of Indian Standards (BIS) as National
Standards Body of India. Sir, nowadays online purchase of goods, articles, materials has
increased manifold. What is the Government's stand on these products and services? Will
it be mandatory for the online stores to comply with Section 137 Sir, Government has the

responsibility to protect the interest of consumers. Ours is a welfare State. We have to
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ensure that standard products at an affordable price reach the consumers. Here, I would
like to highlight the steps taken by our hon. Leader Amma to give standard products
at an affordable cost to the people of Tamil Nadu. It all started with Amma Kudineer
sold at ¥ 10 per litre. 'Amma Cement’ is sold at a very affordable rate of T 190 per bag,
which contains 50 kilo cement. Sir, the list does not contain only these two items. There
is Amma Unavagam, Amma Medical Shop, Amma Salt and Amma Vegetable Market.
All these were done with the sole aim of providing standard products to all the people at

affordable prices. This 1s our commitment and determination.

Next, | come to the provision of compulsory Hallmarking of precious metals, i.e.
gold. When gold ormaments are made, sellers charge around ten per cent to 18 per cent
as wastage. This practice has to be rationalised. There is an urgent need to bring uniform
procedures in this regard so that fair practice is followed in gold trade. Hence, I request

the Government to further strengthen the provisions of Section 14 of the present Bill.

Sir, our market is flooded with Chinese products. To ensure that only standard
products enter the Indian market, adequate mobile testing laboratories should be
established. So, sub-section (4) of Section 13 should include provisions for mobile-
testing laboratories. Because of availability of sub-standard products in the market, there
1s always danger to the life of consumers. They are exposed to continuous threat. We have
to curtail this trend. Imitating 1s very rampant in our country. Government should devise a
stringent mechanism so that BIS Hallmark symbol is not imitated by anti-social elements.
To ensure 'ease of doing business', consumer satisfaction is also a necessary condition.
So, I urge upon the Government to ensure strict implementation of these provisions so
that and interests of consumers are protected because we are now living in a consumer-
driven economy. I once again extend my support to the Bill. T also welcome the Bill

Thank vou, Sir.

I YTBIG Srell (IR WQ 3 : SUHERAE Helad, H ATUDT g AN dd el g
o T 31 59 et AR A R feERe, 2015 UR Frer @ AT farm i st
uret ) ar g i Arrad) off w1 yfean arat exar €, e g2 5y 98 uv
T el 1 Aol [ 21 98 e i ved €1 di wh g1 UIRd 81 g 2, TR 4,
U=t agd IR S]] AW €, FOF W) gl 79 3 =@l g1 aga o} 8 1 59 faee 3
gufery Ht 95 @ AT §, Fi gud GRY Sy A 9gd AR @ gEdl, 9wy, Jie,
ST 3NfE H Fanferet o1 FfORT =T BT ASIRAT T ST S T Sl S IO
@R b fory g <91 § 9gd IR AFD TaeT AR ST U 21l 7 IR gAR) SReR S
TR W fpaT ST 21 3SR 9 W agd] g AEIGT b AR-W 954 AR Thd!
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[ qriepTE 2redl]
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BH gudT ARl dd 8, yfdan

SHRI TK. RANGARAJAN (Tamil Nadu): Sir, I thank you. I would like to join
the other Members in saying that we must have quality products, "Make n India' should

be made successful, the limb of lion symbol should walk and hunt the opponents. But 1

would like to bring to your notice about my fear. In the last four years, 393 raids have
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been made. I don't know what punishment they have been awarded. I would like to bring
before the august House that the BI Standard mark be made on products whether they are
manufactured in this country or imported. So, that standard must be there, whether you
manufacture here or import. The Confederation of Indian industry has given a circular
Despite the introduction of hallmark standard fifteen vears ago, 30 per cent of the jewellery
in India is hallmarked with unorganised sector, being the main culprit, according to the
latest study of the World Gold Council. The World Gold Council says that the culprit is
our unorganised sector. Only 30 per cent jewellery in India is hallmarked. So I would like
to request the Minister, 70 per cent people who work in the gold jewellery, if vou strictly
implement it, will become unemployed. They will be completely finished. You must take

this into account.

Now, the agarbattis, we are not manufacturing. YoucanseeinTV advertisements that
ITC is producing agarbatti. Today, the agarbatti is imported from Vietnam and Cambodia.
Traditionally, we manufactured it, either in Mysore or in Tamil Nadu. We manufactured
it. Now, ITC is the brand. Those sections will become completely unemployed. The
anklets, which the ladies wear and the silver rings in the foot, are imported today. That is
completely out of our manufacturing business. So it is not made in India. We are importing
the things and selling here. A lot of thing has been told about China, Vietnam, Cambodia
and your free trade agreement. Please see, whether it gives employment to us whether
it protects our small-scale manufacturers or it completely vanishes them. The quality 1s
very important; [ agree with all those things. But what have, we done for the past 50-60
years to develop these small-scale industries into a quality industry? Even the Bindi that
ladies wear also comes from China. During Holi, the powder and guns are imported
from China. This gives employment to the Indian people. They must make quality things.
That 1s important. You must help them. You must give them money. You must give them
machinery. You must provide them market. Otherwise, the Bill will be appreciated by 30
or 40 per cent of the Indian population whose purchasing capacity has grown. But, still,
40-50 per cent depend on these types of handmade works. T request the Minister, please
keep all those things in mind. Try to help them. Don't destroy our small-scale industry and
home-made industry. Thank you very much.

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): Shri Bupinder Singh.

You have four minutes. You can take five minutes only.

sft yfex fag @nfeem): S1- fre semer g s
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THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you very much.
e (Interruptions) ...

sft yftex Re: 3), #f e =it a1a =T =TEdT §) T Consumer Forum &1 AT
18T 21 6-6 AT 10-10 AT T AT case dispose off el BIAT 2, ST 277 I8 wry Y oft
for g 59 oo v=a Frem e85 91T 9% manufacturer 2, STET 9 ST 9911 8, 981 4%
BT B sub judice TE1 IV AR AT HHs U AT oI H dis Hlede wilgd &,
dl 39 Dyl b HU YRy & Bl H be gl 2R g€l U Consumer Forum 39 43
decision STl

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Thank you.

st e RiE: W=, ue 91q &k 21 % 718 weT 91edi g fb $9@T B9 High Court
i Supreme Court & ferg upgrade T gl die Eﬁﬁ i) by ‘6’1 District Level 9¥ 19 #g4
& 3T, State Level ¥ ©: 7EM & are¥ 3R National Level T% Teh ATl < ey
Consumer Eﬁ, WEE}WW ﬁ-l?ﬁTﬁl%Q, result f*‘-lﬂ’*ﬂﬂﬂ%‘?l




383  Government [RATYA SABHA] Bills

Saaureae (i A4 R s8+17): 9% v arewt Yo 2|
511 fiex fig: 218 ue® & & 3 811 =12, not for manufacturers. Thank you.

THE VICE-CHAIRMAN (SHRI V.P. SINGH BADNORE): Dr. K. Keshava Rao,
not present. Shri Anil Desai.

SHRI ANIL DESAI (Maharashtra): Mr. Vice-Chairman, Sir, I rise to support the
Bureau of Indian Standards Bill, 2015. T believe that after passing of the Bill, this will
amount to a step to support the '"Make n India’. After going through the Statement of
Objects and Reasons and other contents of the Bill, I would like to seek two clarifications
from the hon. Minister. More teeth are being provided, through this Bill, to the Bureau of
Indian Standards. ... {(Interruptions)...

THE VICE-CHAIRMAN (SHRI VP. SINGH BADNORE): I request for silence in

the House, please.

SHRI ANIL DESAT: With the establishment of the BIS as the National Standards
Body of India, it will have a very meaningful, defined standards which will make our
products much competitive and saleable, not only domestically, but internationally too.
At the same time, empowering the Central Government to authorize any other agency
having necessary accreditation, which will have multiple agencies, which will also be
doing the certification job for the products, how it would go because there may be scope
for corrupt practices, duplication, etc., as many products are available, as of today, in the
market which bear BIS and ISI marks, etc. That also gives way to the adulteration of the
food products, maybe, milk. Or, even we have seen what has happened in the case of
Nestle products. So, there has to be some regulations regarding testing of the products;
there should be good laboratories; good personnel and research laboratories. What kind
of provision 1s made for all this? It would be better if the hon. Minister clarifies on this

count.

(MR. DEPUTY CHAIRMAN in the Chair)

Now, I come to the pricing factor. Once BIS is done, it should not be that the prices
go beyond the capacity or affordability of the consumer. That has to be kept in mind.
There are other agencies which would definitely take control. Of course, you would be
taking steps to see to it that prices are regulated. But, considering this Bill, how would it

go?
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My next point is with regard to imported goods. We are, as a country, a party to the
WTO. A lot many goods, as of today, are imported; they are assembled; and they are re-
labelled. In case, agencies are doing business like this, will the certificates given by those
countries be applicable? Or, will the BIS have to certify them again on those standards? If
substandard goods are coming from other countries, how would the BIS deal with them?

How would they certify such products?

Then, penalty provisions have been made in this Bill. This 1s a good thing to prevent

the misuse of standard mark.

In the field of jewellery, the hallmarking, etc., 1s limited to a very small section
of the society, whereas, majority of the people are not aware of this. Will that affect the
pricing of the products? How would it go? It would be better if the Minister explains this.

Since 1986, a lot many changes were to be done, which have been taken up in this Bill.

Now, I come to the household products or fast-moving consumer items. These are
the things where a lot of agencies, a lot of manufacturing houses are coming out with
different products. They will also be going for BIS standards. How would the consumer
take 1t? Will this affect the production houses where small and medium-scale people are
engaged in manufacturing activities? Will the things be so easy for them also? There was
an example given by our colleague about the manufacturing of agarbattis. That is an item
of the cottage industry. Our household people manufacture these kinds of things. But
if branded and big industrial houses like ITC also come into the market and sweep the

market, then, will it not be injustice? How would you protect that factor in this Bill?

Another point is about the major industries; like steel industry is there; cement
industry is there, IT industry is there and electronic industry is there. Apart from this, for
cottage industry, textile industry and even for Defence equipment, now, we have made
our policies very open. So, with respect to things where security of the country also
comes into question, how would you regulate those through this Bill, the Bureau of Indian
Standards Bill, 20157 Though, prima facie, it looks very good, will it help our country
and our economy to grow the way it has been sought by bringing forward this Bill? Thank

you.
MR. DEPUTY CHAIRMAN: Thank you. Now, Shri Sukhendu Sekhar Ray.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, on behalf of our Party, Shni
Vivek Gupta will speak.
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MR. DEPUTY CHAIRMAN: Okay. That is the name you gave me. Sorry, I thought

it was yours.

SHRI VIVEK GUPTA (West Bengal): Mr. Deputy Chairman, Sir, through vou, [,
very quickly, want to make a few points. 9%, IFIA ST AN EED firr = €, g8
ARpiR T B 59 e A e wifiai ¥ e Serie ared, § angds "R 9 I9@0
e R 31 wanfien a6t an” anenti e g

IR, 3 seller B SHFF B, Afd T o 5-HiRt § U8 81 w81 & o el i
Dls 91 X818 3 DS 3= 49 81 21 IHD ] A 1ST Sl e d wovd 8, Fifh Amazon
AR agd W) wrylat Ol &, 91 erue anudl seller 91 B AU A § A 99 ¥E) 8,
S F T T2 a1 € oY O @i Srwic Al 8, 1 T e ged v g oIl € of
i) & o wret g Y 9 91 ER, S IR H 3R o e i1 w8, T wifg)

W, 39 a7 1w a5t Wit AE € 5 o wer &, S 1 et w1 o e I g
I SRR TRd &, ST Bl AT o D1 IR &1 5 2| 3N 98 Jd1g9 T8 o1 &,
a1 9 yfterdrerT @ Rey @ @) uay off Ay SRR Svd Bl § 91 T8 81l ol
e ATgHE 97 & A Y X1 B, agl aneH! e Rey @l Sla B Hepd 8, U8 a1 aHel
T T21 3ms | 3TV TR conflict B, SR A TST ST ST AR

¥, 'zero defect-zero effect', 'maximum’ 3 99 91 Dl T & F T8 e dedr %
fi sfsam # it ) | fQdh, 98 @9 8 B 1S mark & X9 811 3R 98 1SI mark 9
certified sT&l i ‘6’1 dl kA Q_\HT e ST aﬁ%q fm @s optional €l g1 fﬂ%‘?,
compulsory T flT%‘;’I

Y, U ABl ¥ 9gd HR1 A YIS 8T 81 39 UR Y 3muehT 9w 2yl AT
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|, BT B | Sl A3 Hen=oT garn 3% SHH ©H AN bl ol Hiwg Haw i A, 9
e et 591 f9a o el W foars 1 S 3 Rth s & 7 918 a1 T e g

Y, U dof Fardrord 9 ong 2, il # ofee] 9 Sfeg| JUeAS |ed & AT 9
Myeh &A1 | AT A1sdl g1 o1 2w s o ARRL, a1 AR A S YR | @iy e v
€, ST FAT B RM? WS el 51 R 1960 2T 1970 T AT Wig foram o aiiv ar sy
TA TS TS, AT 1970 BT AT F1 Tl B SRAT?

e, Wid ) p1 e v, 39 div bl Wed 2w 9y divl b1 ed v, diaid o
H 7 R 1 S 151 mark 2, 98 ARARIAT BT TS ol SHDI AT 3fl¥ F97ad a1 8fiY

ST compulsory I T761 W1 & T2 AT Ig-T5el H=1am |

MR. DEPUTY CHAIRMAN: Okay. Thank you. Mr. Navaneethakrishnan, you want
to seek a clarification. I will allow you after the Minister's reply. If your point is not

covered in the reply, then, you can seek your clarification.

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): My suggestion is, let him speak. ...
(Interruptions) .... 915 H A9 FoiRfthdror SR o1 Sy U HeT govm gufay i ot
I 2, T IR 91 51 ... (FGEH). ..

MR. DEPUTY CHAIRMAN: No speech. He can only ask a clarification.
SHRT RAMVILAS PASWAN: Let him say.

MR. DEPUTY CHAIRMAN: Okay. You want him to do that. Okay. All right. Mr.
Navaneethakrishnan, now you speak. ... {Inferruptions) .... No speech. Only ask the

clarifications.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you Mr. Deputy

Chairman for giving me this opportunity.

I would like to draw the kind attention of the hon. Minister to clause 33 (1). It
says, "Notwithstanding anything contained in the Code of Criminal Procedure, 1973,
any offence committed for the first time, punishable under this Act, not being an offence
punishable with imprisonment only, or with imprisonment and also with fine, may,
either before or after the institution of any prosecution, be compounded by an officer so

authorized by the Director General, in such manner as may be prescribed ..."

MR. DEPUTY CHAIRMAN: What is your objection?
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SHRI A. NAVANEETHAKRISHNAN: My objection is, subject to correction by
the hon. Minister, there is no punishment contemplated as contemplated in clause 33,
sub-clause (1), because for violation under Section 11 and Section 26, fine up to ¥ 5 lakhs
is provided. Sections 14(6), 14(8), and 15 provide imprisonment up to one year or with
fine. For violation of Section 17, imprisonment up to two years or fine with ¥ 2 lakhs and

further more has been provided.

MR. DEPUTY CHAIRMAN: What 1s the harm?

SHRIA. NAVANEETHAKRISHNAN: Sir, there is no punishment as contemplated
in Section 33 because it is punishable with imprisonment only. There 1s no such punishment
for any of the offences. For violation of sections 11 and 26, it provides fine. For violation
of Sections 14(6), 14 (8) and 15, it provides imprisonment up to one year or with fine.
For violation of section 17, it provides imprisonment for two years or with fine. So, my

humble submission is, there is no punishment, contemplating imprisonment only.
MR. DEPUTY CHAIRMAN: So, there should be no fine. That is your point.

SHRI A. NAVANEETHAKRISHNAN: All offences are compoundable because
of Section 33. That 1s not good. So, my reading of Section 33 1s, all the offences are

compoundable.
MR. DEPUTY CHAIRMAN: Shri V.P. Singh Badnore.
SHRI A NAVANEETHAKRISHNAN: One minute.
MR. DEPUTY CHAIRMAN: Okay. He did not complete. He didn't finish.

SHRI A. NAVANEETHAKRISHINAN: All offences are, now as per Section 33,
compoundable. That is not good. Another point is, as per the proviso, "Provided that the
sum so specified shall not in any case exceed the maximum amount of fine which may be
imposed under section 29 for the offence so compounded; and any second or subsequent
offence committed after the expiry of three years from the date on which the offence was
previously compounded shall be deemed to be an offence committed for the first time."

Definitely it 1s against the public interest. ... (Inferruptions) ....

MR. DEPUTY CHAIRMAN: Okay. All right. So, you have made your point. ...
(Interruptions) ....

SHRI A NAVANEETHAKRISHNAN: So, it should be amended suitably.
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MR.DEPUTY CHAIRMAN: This is the problem when vouhave a former Advocate-

General here. .. (Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: It is only in favour of the manufacturers,

not in favour of consumers. Please amend it.
MR. DEPUTY CHAIRMAN: Okay. Mr. V.P. Singh Badnore. What is your point?

SHRI VP. SINGH BADNORE (Rajasthan): Sir, I have a very simple clarification
to ask. I also support the Bill.

MR. DEPUTY CHAIRMAN: There are some people who read the Bill.

SHRI VP SINGH BADNORE: Sir, as [ was saying, the Bureau of Indian Standards
should not be the minimum levels. If we want to really make our product international,
the "Make in India’ should be like the Japanese, and I will give you an example for it.
Minolta and the other cameras and all that are made in so many places. But everybody
looks that 1f 1t 1s made in Japan, then they will buy it, not the ones which are made in

Thailand, Cambodia and anywhere else. They are made in ten places.

They are made at ten places. So, my question is: Is it the minimum standard?
Because, unless you have higher standards, vou will not be able to achieve the "Make-
in-India’ that the Prime Minister really wants. I would give you just one example. When
Sony came into the market, they got a big order. He has written in his biography that he
got a big order from the US for his radio. In those days, it was the radio. He got a big
order from the US, I but the only thing that they said was that he must change the name
from Sony to something else. It was a big dilemma for him, whether to give up the order
or to keep it. He said, 'No. T will only sell it as Sony and not any other brand as you want
it. And I will not stamp on anything else.' That is the standards we are talking about. It

should not be minimum; it is higher standards that we want.
MR. DEPUTY CHAIRMAN: Thank you. Shri Jairam Ramesh.

SHRI JATRAM RAMESH (Andhra Pradesh): Sir, my question to the hon. Minister

1 very simple and straight-forward.
MR. DEPUTY CHAIRMAN: Good that it is not to me!

SHRI JATRAM RAMESH: Sir, the Bill provides for the BIS to recognize foreign
and other Indian entities as standardizing authorities. I want to know from the hon.
Minister whether the rules, regulations and the protocol that will govem this recognition
will be part of the rules? That is because you are not just creating one BIS; yvou are also
giving BIS the power to recognize other bodies as standardizing authorities. So, will the

conditions under which those recognitions take place be there in the rules or not?



394 Government [RATYA SABHA] Bills

7.00 PM
MR. DEPUTY CHAIRMAN: Now, Mr. Rangasayee Ramakrishna. That 1s the last.

SHRI RANGASAYEE RAMAKRISHNA (Karnataka): Sir, I have a basic question
on which I need a clarification. The timing of introduction of a legislation is as important
as the content of the legislation. Now, we are paused at a time when we want to increase
the domestic demand and, in the international scenario, our exports are falling month after
month. Now, we are bringing in an Act which introduces a certain element of compulsion.
Will it conform to these requirements or will it run counter to these requirements? This

1s what [ want to know.
MR. DEPUTY CHAIRMAN: Now, the hon. Minister.

sft TR aRTEa™: ST AE e, O Wi 7 g9 o) o gera fin 2, #
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MR. DEPUTY CHAIRMAN: Thank you, Mr. Minister. The question is:
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[MR. Deputy Chairman]

"That the Bill to provide for the establishment of a national standards body for the
harmonious development of the activities of standardization, conformity assessment
and quality assurance of goods, articles, processes, systems and services and for
matters connected therewith or incidental thereto, as passed by Lok Sabha, be taken

into consideration."
The motion was adopled.

MR. DEPUTY CHAIRMAN: We shall now take up clause-by-clause consideration
of the Bill In clause 2, there are two amendments. First is Amendment (No. 3) by
Shri Vivek Gupta. Are vou moving the amendment, Mr. Gupta?

SHRI VIVEK GUPTA: No, Sir. I am not moving.

MR. DEPUTY CHAIRMAN: Okay. Not moving. Now, there is Amendment (No. 5)
by Shri Husain Dalwai. Are you moving the amendment, Mr. Dalwai?

SHRI HUSAIN DALWAI (Maharashtra): Sir I am moving the amendment.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are moving the amendment. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. All right. So, Mr. Husain Dalwai did not move

the amendment as the Minister has given some assurance. ... (Inferruptions)... No, no. [tis

okay. So, amendments not moved. I shall now put clause 2 to vote.
Clause 2 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 3, there is one Amendment by Shri Husain
Dalwai. Are you moving?

SHRI HUSAIN DALWAI: No. He has promised that all my amendments he will be

considening ... (Inferruptions)...

MR. DEPUTY CHAIRMAN: Okay. All right, Amendment not moved. I shall now

put clause 3 to vote.
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Clause 3 was added to the Bill.
Clause 4 was added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 5, there 1s one Amendment by Shri Husain
Dalwai. Are you moving?

SHRI HUSAIN DALWAT: Not moving.

MR. DEPUTY CHAIRMAN: Amendment not moved. [ shall now put clause 5 to

vote.
Clause 5 was added to the Bill.
Clauses 6 to 12 were added to the Bill

MR. DEPUTY CHAIRMAN: In clause 13, there is one Amendment by Shri Husain

Dalwai. Are you moving?
SHRI HUSAIN DALWAI: Not moving.

MR. DEPUTY CHAIRMAN: Thank you for not moving. I shall now put clause 13

to vote.
Clause 13 was added to the Bill.
Clauses 14 to 26 were added to the Bill.

MR. DEPUTY CHAIRMAN: In clause 27, there is one Amendment again by
Shr Husain Dalwai. Are you moving?

SHRI HUSAIN DALWAI: Not moving.

MR. DEPUTY CHAIRMAN: Thank you for not moving. I shall now put clause 27

to vote.
Clause 27 was added to the Bill.
Clauses 28 and 29 were added to the Bill.

MR. DEPUTY CHATIRMAN: In clause 30, there is one Amendment by Shri Vivek
Gupta.

SHRI VIVEK GUPTA: Not moving.

MR. DEPUTY CHAIRMAN: Thank you for not moving. I shall now put clause 30
to vote.

Clause 30 was added o the Bill.

Clauses 31 to 43 were added to the Bill.
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Clause 1 - Short Title, Extent and Commencement

MR. DEPUTY CHAIRMAN: In clause 1, there is one Amendment (No.2) by
Shri Ramvilas Paswan.

SHRI RAMVILAS PASWAN: Sir, I move:
2. Thatat page 1, line 4, for the figure "2015", the figure "2016" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended was added to the Bill
ENACTING FORMULA

MR. DEPUTY CHAIRMAN: Now, in the Enacting Formula, there is one
Amendment (No. 1) by Shri Ramvilas Paswan.

SHRI RAMVILAS PASWAN: Sir, [ move:

1. Thatat page 1, line 1, for the word "Sixty-sixth", the word "Sixty-seventh" be
substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended. was added to the Bill.
The Title was added to the Bill.
SHRI RAMVILAS PASWAN: Sir, [ beg to move:
That the Bill, as amended, be passed.
The question was put and the motion was adopted.

MR. DEPUTY CHAIRMAN: Now, Special Mentions.

THE MINISTER OF STATE OF THE MINISTRY OF ENVIRONMENT, FOREST
AND CLIMATE CHANGE (SHRI PRAKASH JAVADEKAR): Sir, one more Bill.

MR. DEPUTY CHAIRMAN: One more Bill tomorrow. One more Bill, we will take

up tomorrow, not today.

SPECTIAL MENTIONS*

MR. DEPUTY CHAIRMAN: Now, Shri Mansukh L. Mandaviya. Mention the
subject and lay on the Table.

*Laid on the Table.



